FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BNH INFRA PROJECTS (INDIA) PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CIVIL ENGINEERING/CONSTRUCTION AT ODISHA,
MAHARASHTRA, MADHYA PRADESH AND GUJARAT
Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016

{______-_-——— et ' RELEVANT PARTICULARS 4

“1_ [Name of the corporate debtor along with BNH Infra Projects (India) Private Limite
[PAN/ CIN/ LLP No CIN: U45202KA2007PTC044299
| PAN: AADCN2649E -

2 |Address of the registered office No. 29, 4th floor, Nanjappa Mansion, KH Road,
- | Shanti Nagar, Bangalore 560027
"3 URL of website The information is uploaded on https:/bnhcirp.in
4 |Details of place where majority of fixed | The movable assets of the Corporate Debtor are|

assets are located located at various sites at Odisha, Maharashtra,

Guijarat and Madhya Pradesh.
. 4 ~ N = .
5 | Installed capacity of main products/ services | Not applicable.

6 [Quantity and value of main products/ | Financial Turnover*
| services sold in last financial year Year
| 2022-23 Rs. 155,15 crores

| * Based on the audited financial statements.

7. Number of employees / workmen 22 as on Insolvency Commencement Date

8. |Further details including last available | The information is uploaded on https://bnhcirp.in
. financial statements (with schedules) of two | and further information can be sought through
- years, lists of creditors, are available at URL: | communication to the following email:

¢ E-mail: bnh.cirp@gmail.com .
9. |Eligibility for resolution applicants under | The information is uploaded on https://bnhcirp.in
section 25)2)(h) the Code is available at | and further information can be sought through
URL: communication to the following email:

E-mail: bnh.cirp@gmail.com

10, Last date for receipt of expression of interest | June 30, 2026

11.|Date of issue of provisional list of | July 10, 2026
prospective resolution applicants
12.|Last date for submission of objections to | July 15, 2026
provisional list
13.|Date of issue of final list of prospective | July 25, 2026
resolution applicants
14. | Date of issue of information memorandum, | July 30, 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. | Last date for submissions of resolution plans | August 29, 2026

16. | Process email id to submit EQI bnh.cirp@gmail.com
17 |Details of the Corporate Debtor's | Registered as Small Enterprise having UDYAM
registration status as MSME Registration Number: UDYAM-KR-03-0007732

Shirley Mathew
Resolution Professional of BNH Infra Projects (Indi e Limited (Under CIRP)
Registration Number: IBBI/IPA-001/IP-P01043/2017-2018/11716

AFA Valid Till: December 31, 2026

Address registered with IBBI:
No 23, Fifth Cross Hutchins Road, St. Thomas Town, Bangalore 560084

Date: June 15, 2026
Place: Bangalore
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KAMDHENU LIMITED

.. CIN:LZT10IHR 1994PLC 092205
KARDHHERL Hegd, Office: 2 nor, Tower A, Building Nea, 9,
% elidnlllyd DLF Cyber City, F‘h psil=lll, Gurugram (Haryana)-122002

Ph.: 91-124-4604500 Email: ¢sikamdhenulimited.cam
www.kamdhenulimited.com

Wabsite:

Motice to the Shareholders
Transfer of Equity Shares held in Kamdhenu Limited ('the Company™)
to the Investor Education and Protection Fund (IEPF)

Motice s hereby given that pursuant to the provisions of the Saction 124(6) of
the Companies Act, 2013, read with Investor Education and Protection Fund
Suthority {Accounting, Audit, Transfer and RBefund) Bules, 2016 (as
amended from time to time) and other applicable rules, notifications-and
circulars, if any, the shares in respect of which the dividend remains unpaid /
unclaimed for a percd of seven conseculive vears are required o be
transferred to the Demat Account of the |IEPF Authority. Pursuant to the said
rules the dividend declared for the financial year 2013-19, which remained
unclaimedfor a period of seven consecutive years will be fransferred to IEPF
on or befare 29" October, 2026. The Comesponding shares on which the
dividends remained unclaimed for seven consecutive years will also be
fransferred to |EPF

Motice is being sent 1o shareholders whose dividend is lving unclaimed for
seven conseculive years and whosa shares are liable o be transfarrad to
IEPF. The Company has uploaded full dataiis conlaining names, Folio No_/
DP-ID — client-1D of such shareholders in this rezpect on its wabsite al
wwaw kamdhenulimited. com. The shareholders of the Company who have
not encashed their dividend sinca financial year 2018-18 are being given an
apportunity, ag par the prescribed rulas, for claiming their unclaimed dividend
by making a written application under physical signaturels) to the Company
al the Registered Office of the Company or o Kfin Technologies Limited,
Registrar and Share Transfer Agent (RTA) of the Company.

In case the dividend is nol claimed by the concemed shareholders by
14" October, 2026, the company shall proceed to transfer such dividend and
shares (o IEPF authority without further notice,

The shareholders may please note that unclaimed / unpaid dividend and
equlty shares transferred to the IEPF can bé claimed from the IEPF Autharity
by making an onling application in the prescribed Form IEPF-5 {available on
the website wwwliepf goving and thereafter zending a duly signed physical
copy of the same along with the requisite documents enumerated in Form
IEPF-5 o the NModal Officer at the registered office address of the Company
for werification of the claim.

Please note that no claim shall lie against the company in respect of
unclaimed dividend and equity shares transferred to IEPF.

For any queries on the above matter, shareholders are requested to contact

company's Registrar and Shares Transfers Agent, Mr. Suresh Babu Dy,

Senior Manager, Corporate Registry at Kiin Technologies Limited, Selenicm

Building, Tower-B, Plot Mos. 31 & 32, Financial District Mapakramguda,

Serilingampally Mandal, Hyderabad - 00032, Tel: +91-40-67161517, emait
= | I

M RrwE AR eclt. s For Kamdhenu Limited

Sd/-

Khem Chand

Date: 14.06.2026 Company Secretary & Compliance Officer
Place : Gurugram FGCS: 10065

Protests erupt agalnst G7

THOUSANDS OF DEMON-
STRATORS converged Sunday
to show their discontent
against the G7 group of rich
countries, with US President
Donald Trump and counter-
parts set to hold a summit
starting a day later in nearby
France.

Environmentalists and
feminists joined foes of
imperialism, defenders of
independent media, sup-
porters of Palestinian rights
and others in a lakeside park
in Geneva for a march across
town. A boat whose sail read
"No G7" floated by, as sun-
bathers and swimmers

basked under blue skies.
Swiss and French authori-

ties have deployed thousands

of police to provide security for

the three-day summit starting
Monday in the resort town of
Evian-les-Bains, France. The
leadersare set todiscussissues

including the Middle East,
Ukraine and global economic
imbalances.

Authorities have blocked
off roads, banned unautho-
rised gatherings and pledged
financial support for busi-
nesses who could be hit by
unrest. Scores of businesses
and shops have boarded up
their storefronts with wooden
panelsasaprecaution - leery of
upheaval that left a trail of
damage in Geneva during a
similar summit in Evian in
2003. Only seven of the 35
roadway border crossings will
remain open.

—PTI

FROM THE FRONT PAGE

Govt set torevamp
IndiaAl Mission

WHILE THE CURRENT IndiaAl
Mission has largely focused on
building computeinfrastructure
and supporting the develop-
ment of indigenous Al models,
there is a growing feeling that
the rapid proliferation of open-
source models has altered the
landscape. "There are already
tens of thousands of open-
sourcemodelsavailable globally
and the number continues to
grow rapidly. The question is no
longer simply about creating

on four broad pillars — sover-
eignty, safety, talent and
research — which are expected
to form the basis of arevamped
IndiaAl framework.

The sovereignty pillar is
expected to focus on ensuring
that critical Al infrastructure,
datasets and strategic capabili-
ties remain available to Indian
users irrespective of geopoliti-
cal developments. The recent
restrictions imposed on access
to advanced Al systems have

ATHER
ATHER ENERGY LIMITED

Corporate ldentity Number: La0100KAZ013PLCDO3TES
Registered Address: 3" Floor, Tower D, 1BC Knowledge Park,
#4/1 Bannerghatta Main Eoad, Bengaluru - 550 029, Karnataka, India
Website: www atherenergy.com » Email: cs@atherenergy.com
Tel: +91 B0 6646 5750

NOTICE OF POSTAL BALLOT

Members are heraby informed that pursuant to provisions: of Saction
110 of the Companies Act, 2013 and the Companies {(Management
and Admimstration) Rules, 2074 read with General Circular Mos.
14/2020 dated April 8, 2020 and 1772020 dated April 13, 2020, and
subseguent Circulars issued in this regard, the latest being General
Circular Mo, 0372025 dated September 22, 2025 izsued by the Minisiry
of Corporate Affairs and Cilrculars issued by the Securibes and
Exchange Board of India (*SEBI") (hereinafter collectively referred to
as "Circulars™). SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and any other applicable law, rules,
circulars, notifications and regulations - {including any statutory
modification(s) or re-enactmeant(s) thareaf, for the lima being in force),
a Postal Ballol Notice dated June 12, 2026, se=king approval of the
Membears of the Company o transact the Businesses as set out below
by way of passing the resolutions captured in the Postal Ballot Notice,
only by way of remote e-\oting process ("e-Voting’). has been sent
alectronically fothe Members;

x ’ Type of
S.No. Description of Resolution Rosthutlon
1 Raising of funds by issus of equity shares Spacial
through gualified institutions placement, in | Resolution

one of more tranches, for an aggregate
amaunt of up e INR 1,500 croras

Pursuant to the Circulars, the Company has completed tha dispateh of
electronic copies of the Postal Ballot Notice along with Explanatory
Statement on Saturday, June 13, 2026 to all Membears of the
Company, who have registered their e-mail address with the Company
or with their Depository Participant as on Friday, June 05, 2026 {"Cut-
Off Date”). The Fostal Baliot Motica is also available on the Company's
website at hitps:/iwww.atherenergy.com/investor-relations/
governancefposial-ballot, websites of the Stock Exchanges i.e. BSE
Limited ("BSE") and Naticonal Stock Exchange of India Limited ("NSE")
at www, bseindia.com and www.nseindia.com respectively and on the
wabsite of Mational Securities Depositories Limited ("NSDL"} at
wiww, evoling nsdl.com

In accordances with the provisions of the Circulars, meambers can vole
only through the remote e-\oling process. Members whose names
appear on the Register of Members/List of Beneficial Cwners as on
Cul-Off Date, will be considered for the purpose of e-Voling and voling
rights shall be reckoned on the paid-up value of Equity Shares
registarad in the name of the Member as on that date. A person who is
not a Member an the Cut-Off Date shall traat this notice for infermation
purposes only.

The Company has engaged the services of NSDL for providing
e-Voling facility to all its Members. The e-Voling facility will be available
during the following pariod

Monday, June 15, 2026 at 09:00 AM (15T)

Commencement of
e-Voting period

Conclusion of
e-Voting period

Tuesday July 14, 2026 at 05:00 PM (IST)

Members are requested to note that e-Voting shall not be allowed
beyvond 05:00 PM (15T) on Tuesday, July 14, 2026,

Members who have not ragistered/updated their e-mail address are
requested o register the same with the Depository through their
Depository Panticipant(s).

The instructions on the process of a-Voting, including the mannar in
which Members who have not registered their e-mall addresses can
cast their vote through e-Voling, ‘are provided in the Postal Ballot
MNotice,

The Board of Directors have appeointed C3 Biswajit Ghosh,
{Membership No, FB750) or In his absence CS Pramod S M
{Membership Mo. FFE34), Farners of M/'s. BMFP & Co. LLP a
Practicing Company Secretary firm, Bengaluru as tha Scrutinizer 1o
conduct the Postal Ballote-Voting process in a fair and transparent
manmner.

The results of Postal Ballot through e-Voting {(along with the
Scrutinizer's raport) will be declared by the Chairperson of the
Company or any other person authonsead by the Chairperson |latest by
Thursday, July 16,2026 and will also be displayed on thewebsite of the
Company at https://www.athearanarqy com/investor-ralations!
governanceffposial-ballol and shall be communicaled to the Silock
Exchanges, NSDL and Registrar and Transfer Agent.

In case of any queries or grievances with respect to e-Voting, Members
can contact NSDL on 1800-1020-880( 1800-224-430 or contact
Mr. Falguni Chakraborty, Deputy Manager, NSDL at evoling@nsdl.co.in,
Members can also contact Mr. Ashok Sherugar, AVP = Technology
Group, MUFG Intime India Private Limited at G 101, 247 Park, 1st Floar,
L B 5 Marg, Vikhroli (West), Mumbal — 400083, Contact detalls;
ashok.sherugar@in.mpms.mufg.com ; Contact Number- 22-45186000,

By Order of the Board of Directors

Head Office -l

TRt Sk [§) UCO BANK

Hanaurs Yaur Tousl
(AT of Incka Linderiafing |

DIT = Procuremant & Infrastructure
3 & 4, DD Block, Sector — 1, Salt Lake,
Kolkata-TO0064

NOTICE INVITING TENDER

WO Bank Invites tender fgr Selection of 5M% Aggregators for fmplementation-of M5 and
Co-Related Services threugh GeM
Froa mre details, pleass refer wo https:www.uco.bank.in & www.gem.gov.in

[Deputy General Manager)

Date:- 15.06.2026 DIT - Procurement & Infrastructure

Bata

BATA INDIA LIMITED

CIN: L19201WB1931PLC007261
Registerad Office: 27B, Camac Streel, 1% Floor, Kolkata - 700016
Telephone: +91 33 2280 5796 | Fax: +81 33 2280 5748
E-mail: share depti@bata.com | Website: www.bata.in

SPECIAL WINDOW FOR SHARE TRANSFER

Pursuant to the SEBI Circular No. HO/38/13/11(2)2026-MIRSD-
POD/ I/3750/2026 dated January 30, 2028, the Company has
facilitated a special window for fresh lodgement / re-lodgement of
share transfer requests, The special window s open since February
5, 2026 and will remain open till February 4, 2027, only for
transfer requests where share transfer deeds were executed
prior to April 1, 2019, irrespective of whether or not lodged
before April 1, 2019 and the original security certificate Is
available. Eligible shareholders may submit their transfer requests
along with the original security certificate and other requisite
documents 1o the Company's Registrar to an issue and Share
Transter Agent (RTA) - MUFG intime India Private Limited (Formery
Link Intime India Private Limited) at C 101, Embasay 247, L.B.S,
Marg, Vikhroli (Wast), Mumbai, Maharashira - 400083, Phone No,
+81 8108116767 Please note that these shares shall be mandatorily
credited 1o the transferee, only in demat mode and shall be under
lock-in for a period of one year from the date of reglstration of
transier. These securities shall not be transferred / lien-marked /

pledged during lock-in period.

For BATA INDIA LIMITED

Sd/-

Place : Gurugram NITIN BAGARIA
Date : June 13, 2026 Company Secretary and Compliance Officer

PNB GILTS LIMITED
CIN : L74853DL1996PLCOT77120
- Regd. Office: 5, Sansad Marg, New Delhi - 110001
GILTS LinMITED | Tel. 011-23325759, 23325779
(Subsiliary of Fumjab Kazorat Bank) | Email: pnbgilts@pnbagilts.com; Website: www.pnbgilts.com

Transfer of Equity Shares of the Company to Investor Education and Protection
Fund (IEPF) Authority

I ferms of Sechion 124(6) of the Companies Acl, 2073 ("Ach) read with Investor
Educabon and Protecton Fund Autharty [Accounting, Audit, Transfer and Refund) Rules,
218 as amended from fime io time ["Rules™), and other applicable provisions of the Act, if
any, nofice is hereby given bo the shareholders of PNB Géts Limited (*the Company”) a3
under-

Az per the said Actand Rules, the Company is required to fransfer af sharas, in respactof
which dividend has not been paid or unclaimed by the shareholders for 2 period of seven
(7] conseculive years or more, ko the Investor Education and Protection Fund (IEPF)
Auitharity.

In compliance with the rules, the Company has already sent indwidual noticals) to those
shareholders, at their Batest available addressesie-mail i, whose dividend amount is
Iying unclaimed and unpaid for past seven (7) consecutive years and the correspanding
equity: shares are liable to be fransferred to-the IEPF Authonfy. The list of such
sharaholders, including names of such shareholders and their folio number DPID-Client
I is available on the Company's website htps:fwww.pnbgits com. Shareholdars are
requested to verify the details of unclaimed dividends and the shares liable for fransfer to
the IEPF Autharily

The concernad shareholders, holding shares in physical form and whoge shares ara
liable to be transfarred ko IEPF Authority, may note that the Company would be issuing
new share certificate(s) in Beu of the orginal held by them for the purpose of
damaterialisation and trangfer of shares 1o |EPF Authonty as per Rules and upon such
issue, the Company shall inform the depositony by way of Corporate Action to convert the
new share certificate inta DEMAT farm and transfer in favour of IEPF Autharity, The
original shara certificata(s), which are registerad in the name of original shareholders, will
stand automatically canpelied and be deemed non-negotiable.

Shareholders are requestad o ciaim the dividend declared for the financial year 2018-19
and anwards bafore the sama is transferrad Lo the |[EPF so as to reach the Cormpany on or
before September 21, 2026,

For claiming dividend, foliowing documents will be requirad

-t case ofequity shares held in physical form:

ahareholders holding physical shares are requested to forwand the Forms [SE 1, ISR 2
(with original cancelled Cheque bearng the name of the shareholder); SH 13 and
Indemnity Bond in the format prescribed by the Company to the Registrar and Share
Transfer Agent of the Company - MCS Share Transfer Agent Ltd., 179-180, 3rd Floor,
DSIDC Shed, Okhla Industrial Area; Phase-l, New Delhi - 110020, Phe- 011-4140 8149,
4140 6150, 4140 6151 or write an emall al helpdeskdalhifmcsragistrars.com on or
before September 21, 2026 for claiming =ech  unpaid dividend(z) a0 that the shares are
not fransferred fo |IEPF. The relevant forms can be downloadsd from the website of the
Compary at www.pnbgilts.com.

-In case of equity shares held in the Elecironic form: & request letter along with a seff
pertified copy of Demat Account Statement (Client master list] showing name, address,
demat and bank account datails registerad against the demat account and Indemnity
Bond in the format prescribed by the Cormpany has iobe sent.

In case the Company does not receive any communscation from the concemed
shareholders, on or before Seplember 21, 2026, the Company will be constrained 1o
trangfer the dividend fo the IEPF by the due date in compliance with the ndes. The
corresponding shares on which dividend is unclaimed for seven (7} conseculive years
and all future banefils arlsing on such shares shall also be transferrad witkicut any further
nofice.

The Company, however, will not fransfer such shares where there s a specific order of
Court or Tribunal or any other statutory autharity restraining any fransfer of shares and
payment of dividend or whera such shares-are pledged or hypothecated under the
provisions of the Deposiories Act, 1996 The concemed shareholders, therefore, are
requastad o immadiataly communscate 1o the Comgany with the copy of the ordear in case
of any injuncfions / restraints orders etc. obtained from any court | statutory authority with
reapectto transfer of shares or payment of dwidend.

The shareholders may further note thal the delalls made avadable by the Company on Its
website shall be deemed as adequale notice in respect of isswe of new share certificate(s)
by the Company for the punpose of transfer of shares fo IEPF Authority pursuant to the
Rules.

Lipon fransfier. the Sharahoéders will be able to claim these equity shares only from the
IEPF Authority by making &n online application the defails of which are available at
waw lepf govin and sending a physical copy of the same duly signed 1o the Company
along with the requisite documents anumarated in the “Web Form IEPF- 57,

Please note that no claim shall lie against the Company in respect of unclaimed dividend
as well as shares whach are transferred to [EPF. Shareholders can claim the dividend and
corresponding shares transferred to IEPF including all benafits accrusng on such sharas,
it any, from iEPF authorifies after foliowing the procedure prescribed inthe Rules

In case the shareholder(s) have any quenes please comact the Company's RTA L& MCS
=hare Tranefar Agent Ltd., 179-180, 3rd Floor, DRIDC Shed, Okhla Industrial Area,
Phase-l, Mew Delhi - 110020. Phz- 011-4140 §149, 4140 6150, 4140 6151 Emad -
helpdeskdelhiiimesregestrars. com, else you can also write your concam o the nodal
officer of the Company at 011- 23325759/5778, email :monika kochar@pnbgits.com
The information contained in this notice is also available on the Company's website
www.pnbgills.com and on the website of Slock Exchanges le. BSE limited at
wenaLbeseindia.com: and National Stock Exchange of india Limited atwew neeindia.com.

DEN NETWORKS LIMITED
Regd. Office: Unit No.116, First Floor, C Wing Bldg. No. 2

Mumbai - 400 079, Maharashtra, India

Website: www.dennetworks.com
CIN: L92490MH2007PLC344765

NOTICE

January 30, 2026 ("SEBI Circular").

("the Company") prior to April 01,2019, and:
@ hadnotlodged the shares for transfer; or

Kailas Industrial Complex, L.B.S Marg Park Site Vikhroli (W),

E-mail: investorrelations @ denonline.in, Tel: +91-22-25170178,

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION (DEMAT) OF PHYSICAL SHARES

Please note that a Special Window for transfer and dematerialisation (demat) of physical shares will remain
open up to February 04, 2027 as per SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated

This facility is available to those investors who had purchased physical shares of DEN Networks Limited

(b) hadlodged the shares for transfer, but the same were rejected, returned, or not attended to due to deficiencies

in the Special Window? i Te

another reinforced concerns that fron-
model. The tiertechnologiescouldincreas-
focusisshift- ingly become subject to
ing towards national security considera-
building tions and export controls.
capabilities Safetyisemergingasanother
that ensure keyareaasgovernmentsworld-
thatourlong- wide grapple with questions
terminterests  around Al governance, cyberse-
areprotected,’  curity risks, model misuse and
officialssaid. = accountability. Officials said
According  Indiaintendstodevelop capabil-
to them, dis- itiesnotonlyindeployingAlsys-

cussions are
now centred

tems but also in evaluating,
auditing and securing them.

DCM SHRIRAM LIMITED

Cik: LT4899HR 19381 C1 37147
Regd, Office; Plol no. §2; Sectar 32, Inslilulional
Arga, Gurugram, Haryena - 122001

81 124 4513700
E-mait gharesddemshrissm com
Websde: wiw demshrica cam
Coep. OfficaiCorr. address: 2 Flear (Wasl
Wingj, Wiorkdmark 1. Aerocity; Dethi- 110037
R - A O e e T

SPECIAL WINDOW FOR RE-LODGEMENT OF
TRAMSFER REQUEST OF PHYSICAL SHARES
Pursuani o SEBI Circular Ma. HOG3ersds
11{2)2026-MIRED-PODIIV3T50/2026 daled

A6 January 2026, all shasehalders ame hareby
Irlgernesd fhal 2 special Window 18 being ¢pene

in documentation.
Applicability of the Special Window
For clarity regarding the applicability of this window to transfer the deeds executed before April 1, 2019, investors may Ted
refer to the matrix below:
Lodged for transfer before Is the Original Share Certificate | Whether eligible to lodge
April 01,2019? available with the Investor?
No - itis fresh lodgement Yes Yes (subject to conditions stated
L inthe SEBI Circular)
Yes, but was rejected/ returned earlier Yes
Yes, was lodged No No
No, was not lodged No No

far a perod o one yaar, from 5 Fediruary 2026

Gachibowli, Financial District, Nanakramguda, Hyderabad - 500 032.
Queries may be addressed to einward.ris @kfintech.com

Date: June 15,2026
Place: New Delhi

VIFCI

LIMITED

3% T 4 o fites

Regd. Office:IFCI Tower,
61 Nehru Place, New Delhi-110019,
Tel: 011-4173 2000/ 4179 2800
Email:complianceofficer@ifciltd.com

‘Website: www.ifciltd.com
o Loz ol irsin Lingeralang
e ey S CIN: L74899DL1993G 01053677
Special Window for Transfer and Dematerialisation
of Physical Securities.

Motice iz heraby given that pursuant to the Securifies Exchange Board of
India (SEBI) Circular HOf38/M3/M11(2)2026-MIRSD-PODNI3750/2026
dated January 30, 2026 (SEB| Circular), SEBI has openad another
Special Window for transfer and dematenalization ("demat’) of physical
securities which were sold/purchased prior to April 01, 2019, This special
window shall ramain open for a period of one year from February 05, 2026,
to February 04, 2027. The special window shall also be available for such
iransfer requests which were submitted earlier and were
rejected/returned/not attended to due- to deficiency in the
documents/process/or otherwise. However, securities which have been
fransferred o dnvestor Education and Protaction Fund (IEPF) shall not be
considered under this window for processing.

The eligible shareholders may submit their request to the Company-ai the
above address or 1o Registrar and Share Transfer Agent [R&STA] of the
Cnmpany i.e. MCS Share Transfer Agent Limited, at 179-180, DSIDC
Shed, 37 Floor, Okhla Industrial Area, Phase-l, New Delhi - 110020,
E-mail idd - helpdeskdelhi@mcsregistrars.com.
During the said period, the securilias which are re-lodged flor ransfer shall
be mandatorily credited 1o the transferee only in demat mode and shall be
under lock-in for 8 period of one year from the date of registration of
transfer. Such securities shall not be transferred/lien-marked/pladged
during the said lock-in period. The investortransferee iz required to fulfil
the conditions as required/mentioned in SEBI Circular for Lodgement of
their requesls.
The SEBI Clrecular canm be accessad. al

hitps:/www. s&hl gov, 1n{|&gal!c|r1:ular5fjan-2l:li‘ﬁrease =0f=- dpmg-
vest t- -window-for-transfer-and- li f-

nhvslir.al-se::urilius 839411.hitml and iz also
avallable on the website of the Company at
https:iwww.ifclltd.com/2025/SEBI_Special Window_30Jan2026.pdf
Update KYC and Dematerialization - The shareholders who are holding
shares in physical form are requested to update their KYC and requested
to conwert their physical share cedificates into dematerialized form.
Further, shareholdars holding share in Demal are requested 1o updale
their KYC details with their Depository Parlicipants.
e R For IFC1 Limited

(Priyanka Sharma)
Company Secretary

Date : 15.06.2026
Place : New Delhi

Kindly note that request(s) which are accompanied by original share certificate(s) along with transfer
deed(s) and other supporting documents will only be considered under the Special Window.

Investors wishing to avalil of this Special Window may contact the Company's Registrar and Transfer Agent, KFin
Technologies Limited (Unit: DEN Networks Limited), having their address at Selenium Tower-B, Plot Nos. 31 & 32,

For further details, investors may refer to the SEBI Circular available at: https://tinyurl.com/29ab3727

For DEN Networks Limited Manakramguda, Serilingampally Mandal,
S/ Hyderabad 50 ['ll:-E emat|
: alnwarg nsfkinteach com
Hema Kumari

Company Secretary & Compliance Officer

o 4™ Februany 2027 to facilitate ra-lodgameant of
transfer raqueests of physhcal sharea

This Racify 15 avadable lor such regues! which
wara- rejected or soldipurchkased priar to 1
April 20149

Thee adoresad Invaslors ane encouraged o faka
attvantage af this opporturety, by furnishing lha
necassary documants tothe Campany's RTALE,
EFin Technologles Limdad, Sefanium Towar B,
Flgl cNeg,. 31 & 3E Financlal Daslilet,

Transhar ragueast siebmilied afler 4% February
2027 wil nod ba accapiad by the Company/RTA,
By Qecles of Boaed of Directors

For DCM Shriram Limiled

Sidi-

Deepak Gupta
Company Secratary

Dale: 12* June 2026
Flace; Mew Deml

XPRO INDIA LIMITED

CIN ; LE20WE 15T PLCGBEST 2

Reglstered Office : Berjora Meja Road, F.O. Ghidgoria,
Tehsil - Bagara; Oisl, Bankura, West Bangal - 722 202
Tal. : N-57TEIN1T, Emall : cosec@xprondia.com; Website | vanwproindla.com

Xpro:

Infarmation regarding 29th Annual General Mesting

ahamebcidens may pleasa node that the 256 Annug Genaral Mesting (AGM) of the Campany wil

b held throbgh Video Conferencing/Ciher Audio Visual Means on Menday, Jully 20, 2026 at

10.30 a.mm. 15T, In compliancs with 2% 1he applicable provisions of the Companies Aol 2135 and

Ganeral Circular Mo, N335 dated Septembar 23, 2025-and other applicable cirgplars issped

by Minigiry of Corporate Affairs (MCA) and Secunities and Exchange Board of India [SEBI), 1o

fransact the businesses s farth in the Notice of the AGM dated May 20, 2128

I ormipliznce with the sbove Ciroulars. sleclronic coples of the Notice ol AGM and Annwal Repart

for the Financial Yesr 2025-26 will b& sent bo the Sharehglders whoss emal addresses gre

reqiztered wilh the Company/Depossony Partcpantis), The Botice of the 28th AGM and Annual

Reporl for the Financial Year 2025-26 wil also be available on tha Company's website al

www iproEndia cont and on the website.of the Slock Exchanges

Manner of registering/updating e-mall addresses

»  For Physical shareholders - please: provide necessary details Bk Folio Mo, Name of
shamahalder. scanned copy of the shane cefifcate (front and badk), PAN (sell-atbested scanned
copyl, AADHAAR [self-altested scanned copy} and duly filled-gnd signed Form [SR -1
(arvailable on the wabsile of the Comgany) by email 1o Company [cosecilxproinga. com /B TA
it helpdeskiin mpms. midg.com |

¢  For Damal Shareholders - please update vour e-mal id and mobile numbeat with your respeciie
Depository Paricipant (DP)

¥ For Indwvidual Doemal Shareholders - pleasa updais your g-mad 1D and mobila number with
yaur respactive Deposiony Parbcipant (DP) which is mandatony while e-valing and joining
wirtual meeting through Depository

Manner of voting at the AGM :

e Sharaholders will have an opparlunity fo-cagt their vobes remaotely o during the AGM on the
buzinesses as'sel forth in the Mofice of the AGM thraugh the elecironic voling system,

= Tha login credanbals for castmg the woles lhrough a-voling shall be made avadable o the
Shareholders throogh email sfter successhully registering their emad addresses in the manner
prowidad abowve.

¥ The defsled procedurs for casting the vates through e-voling sha¥ be provided in the Notice
ol the AGM, The datails wil alzo ba made available on the wabsita of tha Company,

Manner of reglstering mandaie of receiving Dividend (if any) electrenically | Sharehokders

ara requestad 1o update thair compiata bank delails with heir Daposilonies {whare shares &g

feeld in dematerialized mode) and with the Company/RTA [where shares are heki in physical

micda) atl cosec@xpromdia;com! mihelpdeskiin mpms mulfy.oom along with the copy of the

signed request letier mentioning the name, falio umber, bank details, seif-atiested copy of PAN

card; cancefed cheque feaf and other applicable documents

By order of the Board
Place : Kolkata Kamal Kishor Sewoda
Dated : June 13, 2026 Company Secretary

2
~)

Jinbal

JINDAL SAW LIMITED
REGD. OFF. : A-1,UPSIDC INDL. AREA, NANDGAON ROAD,
KOSI KALAN, DISTT. MATHURA - 281 403
CIN : L27104UP1984PLC023979

NOTICE

(for the attention of Equity Shareholders of the Company)

Sub.: Transfer of Equity Shares of the Company to Investor Education and
Protection Fund (IEPF) Authority

This notice is hereby given pursuant to the provisions of section 124(6) of the Companies
Act, 2013 (“the Act’) read with the Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016 (“the Rules”) notified by the Ministry
of Corporate Affairs regarding transfer of all the shares in respect of which dividend remain
unpaid and not claimed for the seven consecutive years or more to Investor Education and
Protection Fund (IEPF) Authority.

In view of above provisions, the Company had intimated to the concerned shareholders
whose shares are liable to be transferred to IEPF Authority under the said Rules for taking
the appropriate actions.

The concerned shareholders holding shares in physical form may note that the Company
would be issuing Letter of Confirmation in lieu of the original shares certificates held by
them for the purpose of transfer of shares to IEPF Authority and upon such issue of Letter
of confirmation, the original share certificates shall stand cancelled. Similarly, the shares
held in demat mode shall also be transferred to IEPF Authority by signing the demat slips
by the Company officials on behalf of such shareholders. The shareholders may further
note that unclaimed shares transferred to IEPF Authority including all the benefits accruing
on them, if any, can be claimed back from IEPF Authority after following the procedure
prescribed by the Rules.

You are, therefore, informed to claim your unpaid/unclaimed dividend from 2018-2019
immediately or write otherwise to the Company. In case the Company does not receive any
communication from the concerned shareholders by 25" September 2026, or such other
date as may be extended the Company shall, with a view to comply with the requirements
of the Rules, transfer the shares to the IEPF Authority by due date as per the procedure
stipulatedin the Rules.

The copy of the above Rules has been up-loaded by the Company at its website (i.e.
www.jindalsaw.com) along with details of such shareholders and the shares due for
transfer to IEPF Authority. You may visit the website of the Company for necessary
information in this regard.

In case of shareholders have any queries on the subject matter and the Rules, they may
contact the Company Secretary, Jindal Saw Limited at 28, Shivaji Marg, Najafgarh Road,
Near Karampura Delhi- 110015 Tel : 011-61462259, 011-61462237, E-mail :

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BNH INFRA PROJECTS (INDIA) PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CIVIL ENGINEERING/CONSTRUCTION
AT ODISHA,MAHARASHTRA, MADHYA PRADESH AND GUJARAT
Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

Sr.I RELEVANT PARTICULARS
1| BNH Infra Projects (India) Private Limited

1 | Name of the corporate debtor along with
PAN/ CIN/ LLP No. CIN: U45202KA2007PTC044299
PAN: AADCN2649E

No. 29, 4th floor, Nanjappa Mansion, KH Road,
Shanti Nagar, Bangalore 560027
The information is uploaded on https://bnhcirp.in

The movable assets of the Corporate Debtor are
located at various sites at Odisha, Maharashtra,
Gujarat and Madhya Pradesh.

2 | Address of the registered office

3 | URL of website

4 | Details of place where majority of fixed
assets are located

5 | Installed capacity of main products/ services Not applicable.
Financial Year Turnover*

2022-23 Rs.155.15 crores
* Based on the audited financial statements.

6 | Quantity and value of main products / services
sold in last financial year

7 | Number of employees / workmen 22 as on Insolvency Commencement Date

The information is uploaded on https://bnhcirp.in
and further information can be sought through
communication to the following email:

E-mail: bnh.cirp@gmail.com

8 | Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

é | Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

The information is uploaded on https://bnhcirp.in
and further information can be sought through
communication to the following email:

E-mail: bnh.cirp@gmail.com

10 | Last date for receipt of expression of interest June 30, 2026

11 | Date of issue of the provisional list of prospective | July 10, 2026

| resolution applicants

12 | Last date for submission of objections to July 15, 2026
| provisional list

13 | Date of issue of the final list of prospective July 25, 2026
| resolution applicants

14 | Date of issue of information memorandum, July 30, 2026

evaluation matrix, and request for resolution
plans for prospective resolution applicants

15 | Last date for submission of resolution plans August 29, 2026
bnh.cirp@gmail.com

Registered as Small Enterprise having UDYAM
Registration Number: UDYAM-KR-03-0007732

:16 Process email id to submit EOI

17 | Details of the Corporate Debtor’s
registration status as MSME

Date: June 15, 2026 Sd/-

P investors@jindalsaw.com Place: Banaal Shirlev Mathew
For Ather Energy Limited ace: Bangalore . . .  orey Ta
rgy bty Earand o bekati of PNB Gt Limited gd. For JINDAL SAW LIMITED Resolution Professional of BNH Infra Projects (India) Pr(ll\j?]t:el;lg}g;(;
Puja Aggarwal _ iManika Kochar) SUNILK. JAIN Registration Number: IBBIIPA-001/IP-P01043/2017-2018/11716
Date: June 12, 2026  Company Secretary and Compliance Officer Placa: New Delh Company Secretary & Nodal Officer | | Place: New Delhi COMPANY SECRETARY O ress recieterecluithIBEI
Place: Bengalun Membership No.: A49310 Diate: 14.06.2026 M. No. FE514 | |Date: 15" June 2026 FCS : 3056 No 23, Fifth Cross Hutchins Road, St. Thomas Town, Bangalore 560084
0 © %0 © epaperfinancialexpresscongy @ @ BENGALURU o0 ©
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KAMDHENU LIMITED

CIN:LZT101HR1994PLC 092205

KAMDHENU Regd. Office: 2™ Floor, Tower A, Building No. 9,
% eliinlllyd DLF Cyber City, Phase-ll, Gurugram (Haryana)-122002

Ph.: 91-124-4604500 Email: ¢sikamdhenulimited.cam
wiww. kamdhenulimited.com

Wabsite:

Motice to the Shareholders
Transfer of Equity Shares held in Kamdhenu Limited ('the Company™)
to the Investor Education and Protection Fund (IEPF)

Motice s hereby given that pursuant to the provisions of the Saction 124(6) of
the Companles Act, 2013, read with Investor Education and Protection Fund
Suthority {Accounting, Audit, Transfer and RBefund) Bules, 2016 (as
amended from time to time) and other applicable rules, notifications-and
circulars, if any, the shares in respect of which the dividend remains unpaid /
unclaimed for a percd of seven conseculive vears are required o be
transferred to the Demat Account of the |IEPF Autharity. Pursuant to the said
rules the dividend declared for the financial year 2013-19, which remained
unclaimedfor a period of seven consecutive years will be fransferred fo IEPF
on or befare 29" October, 2026. The Comesponding shares on which the
dividends remained unclaimed for seven consecutive years will also be
fransferred to |EPF

Motice is being sent 1o shareholders whose dividend is lving unclaimead for
seven conseculive years and whosa shares are liable o be transfarrad to
IEPF. The Company has uploaded full dataiis conlaining names, Folio No. /
DP-ID — client-lD of such shareholders in this rezpect on its wabsita al
whwaw kamdhenulimited. com. The shareholders of the Company who have
not encashed their dividend sinca financial year 2018-18 are being given an
opportunity, ag par the prescribed rules, for claiming their unctaimed dividend
by making a written application under physical signaturels) to the Company
al the Registered Office of the Company or o Kfin Technologies Limited,
Registrar and Share Transfer Agent (RTA) of the Company.

In case the dividend is not claimed by the concemed shareholders by
14" October, 2026, the company shall proceed to transfer such dividend and
shares (o IEPF authority without further notice,

The shareholders may please note that unclaimed / unpaid dividend and
edqulty shares transferred to the IEPF can be claimed from the IEPF Autharity
by making an onling application in the prescribed Form IEPF-5 {available on
the website wwwliepf.goving and thereafter zending a duly signed physical
copy of the same along with the requisite documents enumerated in Form
IEPF-5 o the Nodal Officer at the registered office address of the Company
for werification of the claim.

Please note that no claim shall lie against the company in respect of
unclaimed dividend and equity shares transferred to IEPF.

For any queries on the above matter, shareholders are requested to contact

company's Registrar and Shares Transfers Agent, Mr. Suresh Babu Dy,

Senior Manager, Corporate Registry at Kiin Technologies Limited, Seleniem

Building, Tower-B, Plot Mos. 31 & 32, Financial District Mapakramguda,

Serilingampally Mandal, Hyderabad — 00032, Tel; +91-40-67 161517, email
= | I

id: einward. nsi@kfintech.com B e

Sd/-

Khem Chand

Date: 14.06.2026 Company Secretary & Compliance Officer
Place : Gurugram FGS: 10065

THOUSANDS OF DEMON-

including the Middle East,

Protests erupt agalnst G7

STRATORS converged Sunday
to show their discontent
against the G7 group of rich
countries, with US President
Donald Trump and counter-
parts set to hold a summit
starting a day later in nearby
France.

Environmentalists and
feminists joined foes of
imperialism, defenders of
independent media, sup-
porters of Palestinian rights
and others in a lakeside park
in Geneva for a march across
town. A boat whose sail read
"No G7" floated by, as sun-
bathers and swimmers

basked under blue skies.
Swiss and French authori-

ties have deployed thousands

of police to provide security for

the three-day summit starting
Monday in the resort town of
Evian-les-Bains, France. The
leadersare set todiscussissues

Ukraine and global economic
imbalances.

Authorities have blocked
off roads, banned unautho-
rised gatherings and pledged
financial support for busi-
nesses who could be hit by
unrest. Scores of businesses
and shops have boarded up
their storefronts with wooden
panelsasaprecaution - leery of
upheaval that left a trail of
damage in Geneva during a
similar summit in Evian in
2003. Only seven of the 35
roadway border crossings will
remain open.

—PTI

FROM THE FRONT PAGE

Govt set torevamp
IndiaAl Mission

WHILE THE CURRENT IndiaAl
Mission has largely focused on
building computeinfrastructure
and supporting the develop-
ment of indigenous Al models,
there is a growing feeling that
the rapid proliferation of open-
source models has altered the
landscape. "There are already
tens of thousands of open-
sourcemodelsavailable globally
and the number continues to
grow rapidly. The question is no
longer simply about creating

on four broad pillars — sover-
eignty, safety, talent and
research — which are expected
to form the basis of arevamped
IndiaAl framework.

The sovereignty pillar is
expected to focus on ensuring
that critical Al infrastructure,
datasets and strategic capabili-
ties remain available to Indian
users irrespective of geopoliti-
cal developments. The recent
restrictions imposed on access
to advanced Al systems have

ATHER
ATHER ENERGY LIMITED

Corporate ldentity Number: La0100KAZ013PLCDO3TES
Registered Address: 3" Floor, Tower D, 1BC Knowledge Park,
#4/1 Bannerghatta Main Eoad, Bengaluru - 550 029, Karnataka, India
Website: www atherenergy.com » Email: cs@atherenergy.com
Tel: +91 B0 6646 5750

NOTICE OF POSTAL BALLOT

Members are heraby informead that pursuant to provisions of Saction
110 of the Companies Act, 2013 and the Companies {(Management
and Admimstration) Rules, 2074 read with General Circular Mos.
14/2020 dated April 8, 2020 and 1772020 dated April 13, 2020, and
subseguent Circulars issued in this regard, the latest being General
Circular Mo, 0372025 dated September 22, 2025 izsued by the Minisiry
of Corporate Affairs and Cilrculars issued by the Securibes and
Exchange Board of India (*SEBI") (hereinafter collectively referred to
as "Circulars™). SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 and any other applicable law, rules,
circulars, notifications and regulations - {including any statuiory
modification(s) or re-enactmant(s) thareaf, for the lima being in force),
a Postal Ballol Notice dated June 12, 2026, se=king approval of the
Membars of the Company o transact the Businesses as set out below
by way of passing the resolutions captured in the Postal Ballot Notice,
only by way of remote e-\Voting process ("e-Voting’). has been sent
alectronically fothe Members:

’ x Type of
S.No. Description of Resolution Rosthatlsn
1 Raising of funds by issus of equity shares Spacial
through gualified institutions placement, in | Resolution

one of more tranches, for an aggregate
amaunt of up o INRE 1,500 croras

Pursuant to the Circulars, the Company has completed tha dispateh of
electronic copies of the Postal Ballot Notice along with Explanatory
Statement on Saturday, June 13, 2026 to all Membears of the
Company, who have registered their e-mail address with the Company
or with their Depository Participant as on Friday, June 05, 2026 {"Cut-
Off Date”). The Fostal Ballot Motica is also avaitable on the Company's
website at https:('www.atherenergy.com/investor-relations/
governancefposial-ballot, websites of the Stock Exchanges i.e. BSE
Limited ("BSE") and National Stock Exchange of India Limited ("NSE")
at www, bseindia.com and www.nseindia.com respectively and on the
wabsite of Mational Securities Depositories Limited ("NSDL"} at
www evoting nsdl.com

In accordancs with the provisions of the Circulars, members can vole
only through the remote e-\oling process. Members whose names
appear on the Register of Membera/List of Beneficial Cwners as on
Cul-Off Date, will be considered for the purpose of e-Voling and voting
rights shall be reckoned on the paid-up value of Equity Shares
registarad in the name of the Member as on that date. A person who is
not a Member an the Cut-Off Date shall treat this notice for infermation
purposes only.

The Company has engaged the services of NSDL for providing
e-Voling facility to all its Members. The e-Voling facility will be available
during the following pariod

Monday, June 15, 2026 at 09:00 AM (15T)

Commencement of
e-Voting period

Conclusion of
e-Voting period

Tuesday July 14, 2026 al 05:00 PM (IST)

Members are requested to note that e-Voting shall not be allowed
beyond 0500 PM (15T) on Tuesday, July 14, 2026,

Members who have not ragistered/updated their e-mail address are
requested o register the same with the Depository through their
Depaository Panticipant(s).

The instructions on the process of a-Voting, including the mannar in
which Members who have not registered their e-mall addresses can
cast their vote through e-Voling, ‘are provided in the Postal Ballot
MNotice.

The Board of Directors have appeointed C3 Biswajit Ghosh,
{Membership Mo, FBT50) or In his absence CS Pramod S M
({Membership Mo. FFE34), Farners of M/'s. BMFP & Co. LLP a
Practicing Company Secretary firm, Bengaluru as tha Scrutinizer o
conduct the Postal Ballot/e-Voling process in a fair and transparent
manmner.

The results of Postal Ballot through e-Voling {along with the
Scrutinizer's raport) will be declared by the Chairperson of the
Company or any other person authorsead by the Chairperson |atest by
Thursday, July 16,2026 and will also be displayed on thewebsite of the
Company at https://www.atheranarqy com/investor-ralations!
governanceftposial-ballal and shall be communicaled to the Slock
Exchanges, NSDL and Registrar and Transfer Agent.

In case of any queries or grievances with respect to e-Voting, Members
can contact NSDL on 1800-1020-880( 1800-224-430 or contact
Mr. Falguni Chakraborty, Depuly Manager, NSDL at evoling@nsdl.co.in,
Members can also contact Mr. Ashok Sherugar, AVP = Technology
Group, MUFG Intime India Private Limited at G 101, 247 Park, 1st Floor,
L B 5 Marg, Vikhroli (West), Mumbal — 400083, Contact detalls;
ashok.sheruganf@in.mpms.mufg.com’ | Contact Number- 022-45186000.

By Order of the Board of Directors

For Ather Energy Limited

Sdi-

Puja Aggarwal

Company Secretary and Compliance Officer
Membership Mo.. A49310

Date: June 12, 2026
Place: BEengaluru

Head Office -l

IRt Sk [§) UCO BANK

Hanaurs Yaur Tousl
(A G of Incka Linderiaaing |

DIT - Procuremant & Infrastructure
3& 4, DD Block, Sector —1, Salt Lake,
Kolkata-TO0064

NOTICE INVITING TENDER

WO Bank Invites tender fgr Selection of 5M% Aggregators for fmplementation-of M5 and
CoRelated Services threugh GeM
Froa mre details, pleass refer wohttps:www.uco.bank.in & www.gem.gov.in

[Deputy General Manager)

Date: 15.06.2026 DIT - Procurement & Infrastructure

Baia

BATA INDIA LIMITED

CIN: L19201WB1931PLC007261
Registerad Office: 278, Camac Street, 1% Floor, Kolkata - 700016
Telephone: +91 33 2280 5796 | Fax: +81 33 2280 5748
E-mail: share.depti@bata.com | Websita: www.bata.in

SPECIAL WINDOW FOR SHARE TRANSFER

Pursuant to the SEBI Circular No. HO/38/13/11(2)2026-MIRSD-
PODY I/3750/2026 dated January 30, 2028, the Company has
facilitated a special window for fresh lodgement / re-lodgement of
share transfer requests. The special window is open since February
5, 2026 and will remain open till February 4, 2027, only for
transfer requests where share transfer deeds were executed
prior to April 1, 2019, irrespective of whether or not lodged
before April 1, 2019 and the original security certificate Is
available, Eligible shareholders may submit their transfer requesls
along with the original security certificate and other raquisite
documents to the Company's Registrar to an issue and Share
Transter Agent (RTA) - MUFG Intime India Private Limited (Formerly
Link Intime India Private Limited) at C 101, Embassy 247, L.B.S,
Marg, Vikhroli (Wast), Mumbai, Maharashira - 400083, Phone No,
+81 8108116767. Please note that thesa shares shall be mandatorily
crediled to the transferee, only in demat mode and shall be under
lock-in for a period of one year from the date of registration of
transfer, These securities shall not be translerred / lien-marked /

pledged during lock-in period.

For BATA INDIA LIMITED

Sd/-

Place : Gurugram NITIN BAGARIA
Date : June 13, 2026 Company Secretary and Compliance Officer

PNE GILTS LIMITED
CIN ; L74899DL1996PLCOTT120
- Regd. Office: 5, Sansad Marg, New Delhi - 110001
GILTS LinMITED | Tel. 011-23325759, 23325779
(Subsiliary of Fumjab Kazorat Bank) | Email: pnbgilts@pnbagilts.com; Website: www.pnbgilts.com

Transfer of Equity Shares of the Company to Investor Education and Protection
Fund (IEPF) Authority

I ferms of Sechion 124(6) of the Companies Acl, 2073 ("Ach) read with Investor
Educabon and Protecton Fund Autharty [Accounting, Audit, Transfer and Refund) Rules,
218 as amended from fime io time ["Rules™), and other applicable provisions of the Act, if
any, nofice is hereby given bo the shareholders of PNB Géts Limited (*the Company”) a3
under-

Az per the said Actand Rules, the Company is required to fransfer af sharas, in respactof
which dividend has not been paid or unclaimed by the shareholders for 2 period of seven
(7] conseculive years or more, ko the Investor Education and Protection Fund (IEPF)
Auitharity.

In compliance with the rules, the Company has already sent indwidual noticals) to those
shareholders, at their Batest available addressesie-mail i, whose dividend amount is
Iying unclaimed and unpaid for past seven (7) consecutive years and the correspanding
equity: shares are liable to be fransferred to-the IEPF Authonfy. The list of such
sharaholders, including names of such shareholders and their folio number DPID-Client
I is available on the Company's website htps:fwww.pnbgits com. Shareholdars are
requested to verify the details of unclaimed dividends and the shares liable for fransfer to
the IEPF Autharily

The concernad shareholders, holding shares in physical form and whoge shares ara
liable to be transfarred ko IEPF Authority, may note that the Company would be issuing
new share certificate(s) in Beu of the orginal held by them for the purpose of
damaterialisation and trangfer of shares 1o |EPF Authonty as per Rules and upon such
issue, the Company shall inform the depositony by way of Corporate Action to convert the
new share certificate inta DEMAT farm and transfer in favour of IEPF Autharity, The
original shara certificata(s), which are registerad in the name of original shareholders, will
stand automatically canpelied and be deemed non-negotiable.

Shareholders are requestad o ciaim the dividend declared for the financial year 2018-19
and anwards bafore the sama is transferrad Lo the |[EPF so as to reach the Cormpany on or
before September 21, 2026,

Forclaiming drvidend, foliowing documents will be requirad:

-t case ofequity shares held in physical form:

ahareholders holding physical shares are requested to forwand the Forms [SE 1, ISR 2
(with original cancelled Cheque bearng the name of the shareholder); SH 13 and
Indemnity Bond in the format prescribed by the Company to the Registrar and Share
Transfer Agent of the Company - MCS Share Transfer Agent Ltd., 179-180, 3rd Floor,
DSIDC Shed, Okhla Industrial Area; Phase-l, New Delhi - 110020, Phe- 011-4140 8149,
4140 6150, 4140 6151 or write an emall al helpdeskdalhifmcsragistrars.com on or
before September 21, 2026 for claiming =ech  unpaid dividend(z) a0 that the shares are
not fransferred fo |IEPF. The relevant forms can be downloadsd from the website of the
Compary at www.pnbgilts.com.

-In case of equity shares held in the Elecironic form: & request letter along with a seff
pertified copy of Demat Account Statement (Client master list] showing name, address,
demat and bank account datails registerad against the demat account and Indemnity
Bond in the format prescribed by the Cormpany has iobe sent.

In case the Company does not receive any communscation from the concemed
shareholders, on or before Seplember 21, 2026, the Company will be constrained 1o
trangfer the dividend fo the IEPF by the due date in compliance with the ndes. The
corresponding shares on which dividend is unclaimed for seven (7} conseculive years
and all future banefils arlsing on such shares shall also be transferrad witkicut any further
nofice.

The Company, however, will not fransfer such shares where there s a specific order of
Court or Tribunal or any other statutory autharity restraining any fransfer of shares and
payment of dividend or whera such shares-are pledged or hypothecated under the
provisions of the Deposiories Act, 1996 The concemed shareholders, therefore, are
requastad o immadiataly communscate 1o the Comgany with the copy of the ordear in case
of any injuncfions / restraints orders etc. obtained from any court | statutory authority with
reapectto transfer of shares or payment of dwidend.

The shareholders may further note thal the delalls made avadable by the Company on Its
website shall be deemed as adequale notice in respect of isswe of new share certificate(s)
by the Company for the punpose of transfer of shares fo IEPF Authority pursuant to the
Rules.

Lipon fransfier. the Sharahoéders will be able to claim these equity shares only from the
IEPF Authority by making &n online application the defails of which are available at
waw lepf govin and sending a physical copy of the same duly signed 1o the Company
along with the requisite documents anumarated in the “Web Form IEPF- 57,

Please note that no claim shall lie against the Company in respect of unclaimed dividend
as well as shares which are transferred to IEPF. Shareholders can claim the dividend and
corresponding shares transferred to IEPF including all benafits accrusng on such sharas,
it any, from iEPF authorifies after foliowing the procedure prescribed inthe Rules

In case the shareholder(s) have any quenes please comact the Company's RTA L& MCS
=hare Tranefar Agent Ltd., 179-180, 3rd Floor, DRIDC Shed, Okhla Industrial Area,
Phase-l, Mew Delhi - 110020. Phz- 011-4140 §149, 4140 6150, 4140 6151 Emad -
helpdeskdelhiiimesregestrars. com, else you can also write your concam o the nodal
officer of the Company at 011- 23325759/5778, email :monika kochar@pnbgits.com
The information contained in this notice is also available on the Company's website
www.pnbgills.com and on the website of Slock Exchanges le. BSE limited at
wenaLbeseindia.com: and National Stock Exchange of india Limited atwew neeindia.com.

Forand on beihall of PNB Géts Limited B
. {Monika Kochar)
Place: New Delhi Company Secretary & Nodal Officer

[ DEN NETWORKS LIMITED
i Regd. Office: Unit No.116, First Floor, C Wing Bldg. No. 2

Mumbai - 400 079, Maharashtra, India

Website: www.dennetworks.com
CIN: L92490MH2007PLC344765

NOTICE

January 30, 2026 ("SEBI Circular").

("the Company") prior to April 01,2019, and:
@ hadnotlodged the shares for transfer; or

Kailas Industrial Complex, L.B.S Marg Park Site Vikhroli (W),

E-mail: investorrelations @ denonline.in, Tel: +91-22-25170178,

SPECIAL WINDOW FOR TRANSFER AND DEMATERIALISATION (DEMAT) OF PHYSICAL SHARES

Please note that a Special Window for transfer and dematerialisation (demat) of physical shares will remain
open up to February 04, 2027 as per SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/ 1/3750/2026 dated

This facility is available to those investors who had purchased physical shares of DEN Networks Limited

(b)  hadlodged the shares for transfer, but the same were rejected, returned, or not attended to due to deficiencies

in the Special Window? i Te

another reinforced concerns that fron-
model. The tiertechnologiescouldincreas-
focusisshift- ingly become subject to
ing towards national security considera-
building tions and export controls.
capabilities Safetyisemergingasanother
that ensure keyareaasgovernmentsworld-
thatourlong- wide grapple with questions
terminterests  around Al governance, cyberse-
areprotected,’  curity risks, model misuse and
officialssaid. = accountability. Officials said
According  Indiaintendstodevelop capabil-

to them, dis-
cussions are
now centred

itiesnotonlyindeploying Al sys-
tems but also in evaluating,
auditing and securing them.

DCM SHRIRAM LIMITED

CiN: LT4899HR 1989 LC1 37147
Regd. Offics: Plal no. §2; Sectar 32, Inslilulional
Arga, Gurugram, Haryena - 122001

81 124 4513700
E-mait gharesddemshrissm com
Website: wyny demshricam, com
Coep. OffscaiCorr. address: 2 Floar (Wesl
Wingj, Wiorkdmark 1. Aerocity; Dethi- 110037
LB 1 A 0000

SPECIAL WINDOW FOR RE-LODGEMENT OF
TRAMSFER REQUEST OF PHYSICAL SHARES
Pursuani (o SEBI Circular Ma. HOW3ersds
11{2)2026-MIRED-PODII3TS0/2026 daled

36 Janary 2026, all shasehalders ame harehy
Irlgernesd fhal 2 special Window 18 being ¢pened

in documentation.
Applicability of the Special Window
For clarity regarding the applicability of this window to transfer the deeds executed before April 1, 2019, investors may Ted.:
refer to the matrix below:
Lodged for transfer before Is the Original Share Certificate | Whether eligible to lodge
April 01,2019? available with the Investor?
No - itis fresh lodgement Yes Yes (subject to conditions stated
L inthe SEBI Circular)
Yes, but was rejected/ returned earlier Yes
Yes, was lodged No No
No, was not lodged No No

far a period o one yaar, from 5 Fediruary 2024

Gachibowli, Financial District, Nanakramguda, Hyderabad - 500 032.
Queries may be addressed to einward.ris @kfintech.com

Date: June 15,2026
Place: New Delhi

VIFCI

LIMITED

3% 0 4 o fites

Regd. Office:IFCI Tower,
61 Nehru Place, New Delhi-110019,
Tel: 011-4173 2000/ 4179 2800
Email:complianceofficer@ifciltd.com

‘Website: www.ifciltd.com
o Lozt ol irsin Lingerialang
ey ey S CIN: L74899DL1993G 01053677
Special Window for Transfer and Dematerialisation
of Physical Securities.

Motice i= heraby given that pursuant to the Securities Exchange Board of
India (SEBI) Circular HOf38/M3/M11(2)2026-MIRSD-PODNI3750/2026
dated January 30, 2026 (SEBI| Circular), SEBI has openad another
Special Window for transfer and dematenalization ("demat’) of physical
securities which were sold/purchased prior to April 01, 2019, This special
window shall remain open for a penod of ane year from February 05, 2026,
to February 04, 2027. The special window shall also be available for such
iransfer requests which were submitted earlier and were
rejected/returned/not attended to due- to deficiency in the
documents/process/or otherwise. However, securities which have been
fransferred o dnvestor Education and Protection Fund (IEPF) shall not be
considered under this window for processing.

The eligible shareholders may submit their request to the Company-ai the
above address or 1o Registrar and Share Transfer Agent [R&STA] of the
Company, i.e. MCS Share Transfer Agent Limited, at 179-180, DSIDC
Shed, 37 Floor, Okhla Industrial Area, Phase-l. New Delhi - 110020,
E-mail id - helpdeskdelhi@mcsregistrars.com.

During the said period, the securilies which are re-lodged lor iransfer shall
be mandatorily credited 1o the transferea only in demat mode and shall be
under lock-in for 8 period of one year from the date of registration of
transfer. Such securities shall not be transferred/lien-marked/pladged
during the said lock-in period. The investortransferee iz required to fulfil
the conditions as required/mentioned in SEBI Circular for Lodgement of
their requesls.

The SEBI Clrecular canm be accessad al
hitps:/'www.sebi.gov.inf/legal/circulars/jan-2026/ease-of-doing-
vest t- -window-for-transfer-and- eriali f-
physical-securities 399411.html and iz also
avallable on the website of the Company at
https:fwww.ifclltd. com/2025/SEBI_Special Window 30Jan2026.pdf
Update KYC and Dematerialization - The shareholders who are holding
shares in physical form are requested to update their KYC and requested
io conwert their physical share cedificates into dematerialized form.
Further, shareholdars holding share in Demal are requested 1o updale
their KY C details with their Depository Parlicipants. Eor IFCI Limited

(Priyanka Sharma)
Company Secretary

Date : 15.06.2026
Place : New Delhi

Kindly note that request(s) which are accompanied by original share certificate(s) along with transfer
deed(s) and other supporting documents will only be considered under the Special Window.

Investors wishing to avail of this Special Window may contact the Company's Registrar and Transfer Agent, KFin
Technologies Limited (Unit: DEN Networks Limited), having their address at Selenium Tower-B, Plot Nos. 31 & 32,

For further details, investors may refer to the SEBI Circular available at: https://tinyurl.com/29ab3727

For DEN Networks Limited Nanakramguda, *Serilingampally Mandal,
S/ Hyderabad 50 ['ll:-E ematl|
i alnward nisfkfnkech com
Hema Kumari

Company Secretary & Compliance Officer

o 4™ Februany 2027 to facilitate ra-lodgameant of
transfer raqueests of physhcal sharea

This Recify 15 avadable lor such regues! which
wara- rejected or soldipurchkased priar ta 1
April 20149

Thee adoresasd Invaslors ane encouraged b ke
ativantage af this opporturity, by furnishing Lha
necassary dacumants to the Campany's RTALE,
EFin Technologles Limdad, Sefanium Tower B,
Plol ' Mes,. 31 & 3F Financlal Dislriet,

Transhar ragueast sisbmilied afler 4% February
2027 wil nod ba accapiad by the Company/RTA,
By Qucler of Board of Directors

For DCM Shriram Limiled

Sidi-

Deepak Gupta
Company Secratary

Dale: 12* June 2026
Flace; Mew Demi

XPRO INDIA LIMITED

CIN ; LE200WE 15T PLCGBEST 2

Registered Office : Berjora Meja Road, F.O. Ghidgoria,
Tehsil - Bagara; Oisl, Bankura, West Bangal - 722 202
Tal. : H-57TEI01T, Emall : cosec@xprondia.com; Website | vanwproindia.com

XpLo

Infarmation regarding 29th Annual General Mesting

ahamrehodens may pleasa node that the 256 Snnug Genaral Mesting (AGM) of the Campany wil

b held throbgh Video Conferencing/Ciher Audio Visual Means on Menday, Jully 20, 2026 at

10.30 a.m. 15T, In compliancs with 2% 1he applicable provisions of the Companies Aol 213 and

General Circular No. H2035 dated Seplembar 22, 3025-and other applicable cirgulars isseed

b Miniginy of Corporate Affairs (MCA) and Secunities and Exchange Board of India [SEBI), 1o

fransact the businesses se forth i ihe Molice of the AGM dated May 20, 2026

I cormipliznce with the sbove Ciroulars. slaclronic coples of the Notice ol AGM and Annwal Repart

for the Financial Yesr 2025-26 will b& sent bo the Sharehalders whoss amall addresses gre

reqistered wilh the Company/Depossony Partcpantis), The Motice of the 28th AGM and Annual

Reporl for the Financial Year 2025-26 wil also be available on tha Company's website al

www iproEndia cont and on the website.of the Slock Exchanges

Manner of registering/updating e-mail addresses

»  For Physical shareholders - please: provide necessary details Bk Folio Mo, Name of
shamahalder, scanned copy of the shane cefifate (front and badk), PAN (sell-atbested scanned
copyl, AADHAAR [self-aitested scanned copy} and duly filled-gnd signed Form [SR -1
(arvailable on the wabsile of the Comgany} by email 1o Company (cosecilxproinga comBTA
irnfhelpdeskiin mpms. misdg.com |

¢  For Damal Shareholders - please update vour e-mal id and mobile numbet with your respecive
Depository Paricipant [DP)

¥ For Indwvidual Domal Shareholders - pleasa updais your g-mad 1D and mobila number with
yaur respactive Deposiony Parbcipant (DP) which is mandatony while e-valing and joining
wirtual meeting through Depository

Manner of voting at the AGM :

e Sharaholders will have an opparlunity fo-cag! their vobes remaotely o during the AGM on the
buzinesses as'sel forth in he Mofice of the AGM thraugh the elecironic voling system,

= Tha login credanbals for castmg the woles lhrough a-voling shall be made avadable o the
Shareholders through email sfter successhuly registering their emad addresses in the manner
prowidad abowve.

¥ The defsled procedurs for casting the vates through e-voling sha¥ be provided in the Notice
ol the AGM, The datails wil alzo ba made available on the wabsita of tha Company,

Manner of registering mandaie of receiving Dividend (if any) electronically | Sharehokders

ara requestad 1o update thair compiata bank delails with heir Daposilones {whare shares &g

feeld in dematerialized mode) and with the Comgpany/RTA [where shares are heki in physical

micda) atl cosec@xpromdia;com’ mihelpdeskiiin mpms mufg.oom along with the copy of the

signed request letier mentioning the neme, falic umber, bank details, seif-atiested copy of PAN

card; cancefed cheque feaf and other applicable documents.

By order of the Board
Place : Kolkata Kamal Kishor Sewoda
Dated : June 13, 2026 Company Secretary

2
™,

Jinbal

JINDAL SAW LIMITED
REGD. OFF. : A-1,UPSIDC INDL. AREA, NANDGAON ROAD,
KOSI KALAN, DISTT. MATHURA - 281 403
CIN : L27104UP1984PLC023979

NOTICE

(for the attention of Equity Shareholders of the Company)

Sub.: Transfer of Equity Shares of the Company to Investor Education and
Protection Fund (IEPF) Authority

This notice is hereby given pursuant to the provisions of section 124(6) of the Companies
Act, 2013 (“the Act”) read with the Investor Education and Protection Fund Authority
(Accounting, Audit, Transfer and Refund) Rules, 2016 (“the Rules”) notified by the Ministry
of Corporate Affairs regarding transfer of all the shares in respect of which dividend remain
unpaid and not claimed for the seven consecutive years or more to Investor Education and
Protection Fund (IEPF) Authority.

In view of above provisions, the Company had intimated to the concerned shareholders
whose shares are liable to be transferred to IEPF Authority under the said Rules for taking
the appropriate actions.

The concerned shareholders holding shares in physical form may note that the Company
would be issuing Letter of Confirmation in lieu of the original shares certificates held by
them for the purpose of transfer of shares to IEPF Authority and upon such issue of Letter
of confirmation, the original share certificates shall stand cancelled. Similarly, the shares
held in demat mode shall also be transferred to IEPF Authority by signing the demat slips
by the Company officials on behalf of such shareholders. The shareholders may further
note that unclaimed shares transferred to IEPF Authority including all the benefits accruing
on them, if any, can be claimed back from IEPF Authority after following the procedure
prescribed by the Rules.

You are, therefore, informed to claim your unpaid/unclaimed dividend from 2018-2019
immediately or write otherwise to the Company. In case the Company does not receive any
communication from the concerned shareholders by 25" September 2026, or such other
date as may be extended the Company shall, with a view to comply with the requirements
of the Rules, transfer the shares to the IEPF Authority by due date as per the procedure
stipulatedin the Rules.

The copy of the above Rules has been up-loaded by the Company at its website (i.e.
www.jindalsaw.com) along with details of such shareholders and the shares due for
transfer to IEPF Authority. You may visit the website of the Company for necessary
information in this regard.

In case of shareholders have any queries on the subject matter and the Rules, they may
contact the Company Secretary, Jindal Saw Limited at 28, Shivaji Marg, Najafgarh Road,
Near Karampura Delhi- 110015 Tel : 011-61462259, 011-61462237, E-mail :
investors@jindalsaw.com

For JINDAL SAW LIMITED

SUNILK.JAIN
Place: New Delhi COMPANY SECRETARY
Date: 15" June 2026 FCS:3056

INVITATION FOR EXPRESSION OF INTEREST FOR
M/S BNH INFRA PROJECTS (INDIA) PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CIVIL ENGINEERING/CONSTRUCTION
AT ODISHA,MAHARASHTRA, MADHYA PRADESH AND GUJARAT
Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016

Sr.I RELEVANT PARTICULARS
1 | Name of the corporate debtor along with BNH Infra Projects (India) Private Limited
PAN/ CIN/ LLP No. CIN: U45202KA2007PTC044299

PAN: AADCN2649E

No. 29, 4th floor, Nanjappa Mansion, KH Road,
Shanti Nagar, Bangalore 560027

The information is uploaded on https://bnhcirp.in

The movable assets of the Corporate Debtor are
located at various sites at Odisha, Maharashtra,
Gujarat and Madhya Pradesh.

2 | Address of the registered office

3 | URL of website

4 | Details of place where majority of fixed
assets are located

5 | Installed capacity of main products/ services Not applicable.
Financial Year Turnover*

2022-23 Rs.155.15 crores
* Based on the audited financial statements.

6 | Quantity and value of main products / services
sold in last financial year

7 | Number of employees / workmen 22 as on Insolvency Commencement Date

The information is uploaded on https://bnhcirp.in
and furtherinformation can be sought through
communication to the following email:

E-mail: bnh.cirp@gmail.com

8 | Further details including last available financial
statements (with schedules) of two years, lists of
creditors, are available at URL:

é | Eligibility for resolution applicants under section
25(2)(h) the Code is available at URL:

The information is uploaded on https://bnhcirp.in
and further information can be sought through
communication to the following email:

E-mail: bnh.cirp@gmail.com

10 | Last date for receipt of expression of interest June 30, 2026

11| Date of issue of the provisional list of prospective | July 10, 2026

| resolution applicants

12 | Last date for submission of objections to July 15, 2026
| provisional list

13 | Date of issue of the final list of prospective July 25, 2026
| resolution applicants

14 | Date of issue of information memorandum, July 30, 2026

evaluation matrix, and request for resolution
plans for prospective resolution applicants

15 | Last date for submission of resolution plans August 29, 2026

:16 Process email id to submit EOI bnh.cirp@gmail.com

17 | Details of the Corporate Debtor’s Registered as Small Enterprise having UDYAM
registration status as MSME Registration Number: UDYAM-KR-03-0007732

Date: June 15, 2026 Sd/-
Place: Bangalore Shirley Mathew
Resolution Professional of BNH Infra Projects (India) Private Limited

(Under CIRP)

Registration Number: IBBI/IPA-001/IP-P01043/2017-2018/11716

AFA Valid Till: December 31, 2026

Address registered with IBBI:

No 23, Fifth Cross Hutchins Road, St. Thomas Town, Bangalore 560084

epaper.financialexpress.mn‘. .
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